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THE DENTISTS (AMENDMENT) - ACT, 1993 

No. 30 OF 1993 

[%nd April, 1993.1 

An Act filrther to amend the Dentists Act, 1948. 

BE i t  enacted by Parliament in the Forty-fourth Year of the Republic 
of India as follows:- I 

1. (I)  This .Act may be called the Dentists (Amendment) Act, 1993. 

(2) It  shall be deemed to have come into force on the 27th day of 
August, 1992. 

2. After section 10 of the Dentists Act, 1948 (hereinafter referred to 16 of 1946, 

as tlie principal Act), the following sections shall be inserted, namely:-- 

'1OA. (1) Notwithstanding anything .contained in this Act or v y  
other law for the time being ill force,- 

(a) no person shall establish an authority or institution for 
a course of study or training (including a post-graduate course 
of study or training) which would enable a student of such 
course or training to qualify himself for the grant of recogaised 
dental qualification; or 

( b )  no authority or institution conducting a course of study 
or training (including a post-graduate course of study or train- 
ing) for grant of recognised dental qualification shall- 

(i) open a new or higher course of study or training 
(including a post-graduate course of study or training) which 
would enable a student of such course or training to qualify 
himself for the award of any recognised dental qualification; 
or 

fii) increase its admission capacity in any course of 
study or training (including a post-graduate course of study 
or trai,ning) . 

except with the previous permission of the Central Government 
obtained in accordance with the provisions of this section. 
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Ezplnrccr,tion 1.-For the purposes of this section, "person" in- 
cludes any University or a trust but  does not include the Central 

- 

Government. 

Explanation ,?.-For the purposes of this section, "admission 
capacity", in relation to any course of study or training (including 
8, post-graduate course of study or training) in s n  authority or 

institution granting recognised dental clualification, means the maxi- 
mum number of students that may be fixed by the Council from 
time to time for being admitted to sucli course or training. 

42) (a) Every person, authority or institutioll granting recog- 
nihed dental qualification shall, for the purpose of obtaining permission 
under sub-section ( I ) ,  submit to the Central Governlment a scheme 
in accordance with [;he provisions of clause (h) and the Central 
Government shall refer the said scheme to the Council for its re- 
commendations. ,. . 

(b) The scheme referred to in clause (a) shall be in such form and 
co~ ta in  such particulars and be preferred in such manner and be 
accompanied with such fee as may be prescribed. 

(3) On receipt of a scheme by the Council under sub-section 
( 2 ) ,  the Council may obtain such other particulars as may be consi- 
dered necessary by it from the person, authority or institution con- 
cerned, granting recognised dental qualification and thereafter, it 
may,- I , 

L 

(a) if the scheme is defective and does not contain any 
necessary particulars, give a reasonable opportunity to the 
person, authority or institution concerned for making a written 
representation and it shall be open to such person, authority 
or institution to rectify the defects, if any, specified by tfld 
Council; 

(b) consider the scheme, having regard to the factors referred 
to in sub-section ( 7 ) ,  and subinit the  scheme togetfier with 
its recommendations thereon to the Central Government. 

(4) The Central Government may, after considering the scheme 
and the recommendations of the Council under sub-section (3) and 
after obtaining, where necessary? such other particulars as may be 
considered necessary by it from the person, authority or institution 
concerned, and having regard to the factors referred to in sub-section 
(7), either approve (with such conditions~, if any, as it may consider 
necessary) or disapprove the scheme and anv such approval shall be 
a permission under sub-section (1) : 

Provided that no scheme shall be disapproved by the Central 
Government except after giving the person, authority or institution 
concerned granting recognised denbl qualification a reasonable op- 

portunity of being hearcl: 

Provided further that nothing in this sub-section shall prevent 
any person, authority or institution whose scheme has not been 
appnved to submit a fresh schem~ and the provjsions of this section 
shall apply to such scheme, as if such schema has been submitted 
for the fiwt time under syb-section (2). 
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(5) Where, within a period of one year froln the date of submis- 
Sfion of the scheme to the Central Government under sub-section 
(2), no order passed by the Central Government has baeil communi- 
cated to the person, aulhorily or inslilution submitting the scheme, 

such scheme shall be deemed to have been approved by the Central 
Government in the forrr; In whicli it had been submitted, and, ac- 
cordingly, the permissi~n of the Central Government required 111lder 
sub-section (1 )  shall also be deemed to have been granted. 

(6)  In computing the time-limit specified in sub-section (5), the 
time taken by the person, authority or institution conlcerned submit- 
ting the scheme in furnishing any particulars called for by the  Council 
or by the Central Government, shall be ~.xcluded, 

(7) The Council, while making its recommendations under 
clause (b)  of sub-section ( 3 )  and the Central Government, while pas- 
sing an order either app~uving or disapproving the scheme under sub- 
section ( 4 ) ,  shall have due regard to the following factors, namcly: - 

(a) whether the proposed authority or institution for grant 
of recognised dental qualification or the existlng authority or 
institution seeking to open a new or higher course of study or 
training, would be jn a position to o f i r  the minimum standards 
of dental education in conformity with the requir-eme~lfs refer- 
red to in section 16A and the regulations made under sub-section 
( 1 )  of section 20; 

I , (b) whether the person seeking to establish an authority or 
irastitu'iian or the existing authority or institution seelring to 
open a new or higher course of study or isairling or to increase 
its admission capacity has adequate resources; 

(c) whether necessary facilities in respect oB staff, equip- 
ment, accommodation, trainjng and other facilities to ensure 
proper functioning of the authority or institution or conducting 
the new course of study or training or accommodating the in- 
creased admission capacity have been provided or would be 
provided within the time-limit specified in the scheme; 

(d) whether adequate hospital facilities, having regard to 
the number of stuclents likely to attend such authority or insti- 
tution or course of study or training or as a result of the increas- 
ed admission capacity have been provided or would he provided 
within the time-limit specified ih tlnr scheme; 

(e) whether any arrangement has been made or programme 
drawn to impart proper training to students lilrely to attend 
such authority or institeltion or course-of study or training by 
persons having the recognised dental qualifications; 

(f) the requirement of manpower in the field of practice of 
dentistry; and 

( g )  any other factors a s  may be prescribed. 

(8) Where the Central Government passes an order either ap.. 
proving or disapproving a scheme under this section, a copy of the 
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.;: - . order: ,shall -b.e.communic.akd:. to:: the; ,person;. authoricy qq \institution 
, . . . .  ' .  concerned. . ... . r  . . I . ... , .  

10B. (1) Where any authority or institution is established for Non-re- 
eognitio~l grant of recognised dental qualification except with %he previous dental 

permission of the Central Govemeplt  in accordance with the yualifi- 
provisions of section 10A, no dental qualification granted to any cations in 
student of s~:ch authority or inaritution sMall be a recognisrd dental certain 

cluelification for the purposes of this Act. cases. 

(2) Where any authority or institution granting recognised 
dental qualification opens a new or higher course of study or training 
(~ncluding a post-graduate course of study or training) except with 
the provi0u.s permission o'E the Central Government in  accordance 
with the provisions of section 10A. no dental qualification granted to 
any student of such authority or institution on the basis of suck 
stiady or training sl~all be a recognised dental qualification for the 
purposes of this Act.  

( 3 )  Whcre any authority or institution granting recognised den- 
tai qualification increases its admission capacity in any course oE 
s f ~ ~ c I y  or training (including a post-graduate course of study or 
trnining) except with the previous permission of the Central Gov- 
emrnent in accordance with the provisions of section 10A, no dental 
qe~alification granted to any student of such authority or institution 
(111 the basis of the increase in its admission capacity shall be a recocr- 
nised dental qualification for the purposes of this Act. 

E:aplanation.--For the purposes of this section, the criteria for 
identifying a student who has been granted a dental qualification on 
the basis of such increase in the admission capacity shall be such as 
mag be prescribed. 

10C. (1) If, after the 1st day of June, 1992 and on and before the 
commencement of the Dentists (Amendment) Act, 1993 any person 
has established an authority or institution for grant of recopised 
dental qualification or any :tutho~ity or institution ranting recognised dentd 
cpalifi'cation bas opcnecl a new or Righe:. course ,of study or training (in- 
cluding a post-caduaic cou.r;.;e of sfu:I:. or training) or increased its admis- 
sion capacity, such peixon, a~itkority 01: institution, as the ct:sc may be. 
shall seek, within a period of one year from the commencement of 
the Dentists (tirnendment) Act, 1993, the permission of the Central 
Government in accordance with the provisions of section 10A. 
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(2) If anv person or, as the case may be, any authority or insti- 
tu.tion granting recognised dental qualification fails to seek the per- 
mission under sub-section ( I ) ,   he provisions of section lOB shall 
apply, so far as may be, as if permission of the Central Government 
under section 10A has been refused.'. 

3. I11 section 20 sf the principal Act, in sub-section (2), after clause Amend- 

(f) , the following clauses shall be inserted, namely: - ment of 
section 

"(fa) prescribe ,the form of the scheme, the particulars ti, be 20. 
given in such scheme, the manner in which the scheme is to be 
preferred and the fee payable with the scheme under clause (b>  of 
sub-section (2) of section 10A; 
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(fa) prescribe the criteria for identifying a student who has 
been grantod a dental qualification referred to in the Eqlanatio?r to 
sub-section ( '3) of section 10B.". 

4. (1) The Dentists (Arpendment) Ordinance, 19YJ is hereby re- Ord. 
pealed. of 1993. 

(2) N~bwishstanding such repeal, anything done or any action taken 
under the principal Act, as amended by the said Ordinance, shall be 
deemed to hqve been done or taken under the principal Act, as amended 
by this Act. 


